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.Note :— The Limited Liability Partnership Rules, 2&09

MINISTRY OF CORPORATE AFFAIRS:
NOTIFICATION i

New Delhi, the 22nd May, 2009 A

S.0. 1324(E).—In pursuance of clause (b) of %ub-

rule (2) of Rule 1 of the Limited Liability PartnershipiRyles
2009, made under Section 79 of the Limited Liabijlity

- Partership Act, 2008 (6 of 2009), the Central Govemmjent

hereby appoints the 31st May, 2009 as the date on which

‘Rules 32 and 33 and Rules 38 to 40 of Limited Liability

Partnership Rules, 2009 shall come into force. P

[F.No. 1/1/2009-(:[,4-\/]
RENUKA KUMAR, Jt. S(fcy.

were published in the Gazette of lnc\la,
Extraordinary, Part II, Section 3(i) vide NO.
GSR.229(E) dated lstApnl 2009.
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